
A C T  No. XVI OF 1932. 

i 
[As PASSED BY THE INDIAN LEGISLATURE.] 

(Received the assent of the Gove~nor Gene~al on the 30th 
Septembe~, 1932.) 

VII of 1922. 

An Act further to amend the Indian Emigration Act, 1922, fog 
certain purposes. 

HEREAS it  is expedient further t o  amend the Indian W Emigration Act, 1922, for the purposes hereinafter 
appearing; It is hereby &acted as follows : - 

P. This Act may be called the Indian Emigration (Amend- short title. 

ment) Act, 1932. 

2. For clause (b) of sub-section (2) of section 24 of the -4m;g;;;tof 

Indian Emigration Act, 1922 (hereinafter referred to as the f;;zIIof 

said Act), the following shall be substituted, namely : - 
" (b) the licensing, supervision and control of persons in 

British India engaged in causing or assisting per- 
sons to emigrate and in  the conveyance and 
accommodation of emigrants, and the prohibition 
of unlicensed persons from being so engaged; ". I 

3. I n  section 25 of the said Act,- Amendment of 
section 26, Act 

(a) in clause (b) of sub-section (Z), for the words " in- VIIof1922. 

duces, or attempts to induce " the words " causes 
or assists or attempts to cause or assist " shall be 
substituted ; and 

(b) sub-section (3) shall be renumbered as sub-section (4) ,  
and the following sub-section shall be inserted as 
sub-section (3), namely : - 

" (3) When in the course of any proceedillgs i n  con- 
nection with emigration i n  which a person 
licensed in accordance with rules framed under 
clause (b) of sub-section (2) of section 24 is con- 
cerned, a breach of the provisions of this Act or 

of 

1 
P ~ i c e  1 ann9 OT l id.]  




